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IN THE Cli:Nl'RAL 1\DMitUSTRAT IVE TRIB UK~L JAIFUR BE NCB 

JAIPUR • 

OA NO. 3 01/96 

Jagdish Prasad Shrin~i : A;pplit:ant 

Versus 

union of India and others : Respordents 

!rlr.lt .• C .aharma, a:ounsel for the applicant 

CORAM: 

HON 'BLE SHRI GOPAL KRISHNA, VICE CHAIRMAN 
HCN 'SIE SHRI O .. l? .. SHARr;IA, .f.1&H!ER (ADl·1INISTRATIV'E) 

I 

O!DER 

(PER HCt~ 1 DLE SHRI GOPAL RRISHNA, VICE CHADU·te\N) 

Applicant Shri Ja9d.ish Prasad Sbrir..ti in this 

applicatic•n I.UX.ler Sec:ti.z~n 1~ of the Adminutr&t ive. 

Tri~unals ACt, 1 !es has assailed the impugned order at 

Annexure A-1 dated 1/2!.3 .t99G by t1hich the DepartP.ent 

of Atomic Ener~, Heavy water Plant, Governuent Gf 

India ast-:ed theState of Rajasthan tc• which the applicant 

had be:en sent on deputation to repetriate him to his 

parent oepartme:nt i.e. the Departs:!e'nt of Atomic 

Energy. 

2. we have heaJ:d the learned counsel for the 

applicant Shri K.c.sharma. 

3. The averments of the applicant are tl:tat he is a 

permanent employee holding- the post of Scient ifie 

Assistant •c • in the Department of Atomic Ener"y, 

Keavy Water· Soard, Bombay ancl while he \<laS posted 

urder the eontrol of Pro:i!uction Manager, Heavy water 

Plant, Anushakti, Kota, applicatic·ns we:re invited 
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by the Director-cum-Deputy secretary to the Gc:wernt'lent 

of Rajasthan, Deper..rtm=nt of Science am Technolewy 

through a notific:Cltion for the post of Research Officer. 

Appointments to the )lOSt were to e JM•e en 4eputat ion 

mas is ancl the nornul period of deputation was three 

years »ut init ier.lly appointment 1'.1aS to be 9iven for 

ooe year and the deputation was lia»le to be terminatetl 

&.t the discretion Of the: State GGVernrrent. Applicant 

was duli· selected for appointment to the •ost of 

Research Officer in the Department of Science and 

Teehnolomr, Governn:ent of Rajasthan, on depu.tat ion 

E.sis and as per terms e.W. coa:l it ions mentioned in 

Armex ure A-3 he was appointed on deputat ian lDas is for 

a period of one year. It is stipulated. in Annexure A-3 

dated 23 .t.l9~3 that ordinarily the term of seputation 

would be three years but initially appointnent wou.lil~ 

be for a period of one year. The grievance of the 

applicant is that his deputation was terminatee 

be fore the exp 1ry of the period of three years am bJy 

an o~er dated 4.4.1''' at Annexure A-2 he was 

repetriated to his parent department. It is owious 

from the perusal of the letter dated 2.2 .1,!i at 

.Annexure A-1 that the depu.tat ion was approved 0nly 

for one year, at the end of which the applicant was 

to repetriate to the Keavy water Plant, l(ota or 4)et 

amsorbed permanently under the Government of Rajasthan. 

The omer at Annexure A-1 is attacked as be int 

ar»itrary apd unreasonable since it was passed ~fore 

the expi£y of the period of three years. The discretion 

C{~RN' exercised t>y the Department of Atomic Ener!fY, Government 
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of In::lia is allegE:)d to be un~asonable. 

4: • It is note worthy that ler.xli09 am borrowi~ 
authorities are eoapetent to repetriate a deputationist 

'before the expiry of the period fixed for deputation. 

An applicant on deputation can b:! repetriated to his 

Parent Department at any point of t ims eve:n prior te 

the expixy of the term of 4eptttat ion. 

5. In view of this legal positioa, the present 

·application is un-weritted aril the same is dismiss.,. 

at the sta~e of admission. 
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(GOl?AL JRISH!lA ) 
VICE CI-U~!Rl'l.AN 


